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No. 303(2)/LXXIX-V- 1101 (ka)-9-2010 -
Detted Lucknow, Marcli 02, 20140

IN pursuance ol the provisions of clause (3} of Article 348 of the Constitution, the -
Governor is pleased 10 order the publication of the Tollowing English transfation of the Uttar
Pradesh Awas Evam Vikas Parishad (Sanshodhan) Adhinivam, 2010 (Uttar Pradésh Adhiniyam

1

Sankhya 7 of 2000) as passed by the titar Pradesh Legislature and assented to by the Governor
on March 2. 2016,



TN WY SRR THE, 2 W, 2010 3

THE UTTAR PRADESH AWAS EVAM VIKAS PARISHAD
{SANSHODHAN) ACT, 2010
(U.P.ACTNO. 7 OF 2018)
[As passed by the Uttar Pradesh Legislature|
AN
ACT
ﬁtr(hc)' o amend  the Uttar  Pradesh  Awas Evam Vikas  Parishad
Adhiniyam, 1963.
I as nEresy  enacted i the Sixty-first Year of  the Republic of India as
follows —
1. This Act may be called the Uttar Pradesh Awas Evam Vikas  Shor tide
parishad (Sanshodhan) Adhiniyam, 2010,
2. In section 3 of the Uttar Pradesh Awas Evam Vikas Parishad Amendment of
Adhinyam, 1965 S e
(a) in sub-section (3) for clause («) the following clauses shall be
substituted , namely —
*(a) the Minister, Housing and Urban Planning Department,
Uttar Pradesh—Adhyaksh ex-officio;
(a-l‘) the Principal Secrelary/Sccrelafy o the Government
of  Utar Pradesh in Housing and Urban Planning
Department—Karyakari Adhyaksh/Sadasya ex-officio.”
thj after sub-section (7) the following sub-section shall be
inserted, namely -
“(8) the Karyakari Adhyaksh shall in the absence of
Adhyaksh perform the functions and discharge the dusties of the
Adhyaksh with the approval thereof.” ‘

STATEMENT OF OBIECTS AND REASONS
The Uttar Pradesh Awas Evam Vikas Parishad Adhiniyam, 1965 (U.P, Act no. | of
F966) has been enacied o provide for the establishment, incorporation and ﬁlnclioning‘of a
Housing and Development Board in Uttar Pradesh. With a view to making the said Act more
elfective it is decided 1o amend the said Act to provide for constituting the said Board, in such
tnanner that the Minister, Housing and Urban Planning Department, Uttar Pradesh shall be its
ex-officio Chairman in place of the Principal Secretary/Secretary 1o the Government of Uttar
Pradesh in Housing and Urban Planning Department and the Principal Secretary/Secrctary to the
Government of Uttar Pradesh in Housing and Urban Planning deparunent shall be its ex-officio,
Karyakari Adhyaksh/Sadasya and for performing the functions and discharging the dutics of the '
Adhyaksh by the Karyakari Adhyaksh with the approval of the Adhykash. | ‘
The Uttar Pradesh Awas BEvam Vikas Parishad (Sanshodhan) Vidheyak, 2010 is
introduced accordingly. -
By order,
P V. KUSHWAHA
' Suchiv.
Rorioyotfto-vodio 1166 USHA (Ro)—2010—{2480)—507 RRRU-(FVET / AMRTE) |
qaueiototio-gafle 235 ie fiedi-2010—(2481)-850 RiqUi—(Frae 7 amade)
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